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Directorate General Foreign Trade

The NC Meeting No.2/AM-18
Exemption Schemes (Chapter-4) held

ine offi

bclo、 v:

Case No.:3/25/84-ALC3/2016  Pa“ y Name:SRF LIMITED    MCet No/Date:2/84-
ALC3/2017
27042017

DES―V SectiOn

for thc licensing ycar 2017-18 to consider thc

on 27.04 2017 in Confcrcnce Room No 108 of

|__三二_1~~■ _________一 二=ニー_「_r~                ~ 3.2017 were taken up for
At thc outsct the Minutcs of NC― V Mceting No.25/AM-17 held on 30.0

ratiflcation.  As thcre 、vas nO amendment to the samc, the abovc rcferred minutes 
、vcre adoptcd for

―
‐       ・   ^      ・   ヽ 子  ^′ Aヽ ■ 10 ■ ^`^月

illlplementation by thc Committcc without ally alnendmcnt.ThC agcnda for nlccting No.2/AM…
18 datcd

27.04.2017 、vas taken up for discussion and the decision takcn in respcct of cach casc is enumcrated

1器品児5υ0047νAM17

HQ File

iO1/84/050/00307/AM17/

HQ Filc

101/84/050/00475/AM17/

4 Case No.:9/25/84‐
ALC3/2016

RLA File

:04/24/040/00073/AM15/

RLA File

:05/24/040/00208/AM15/

RLA File

:07/24/040/00265/AM15/

Pa■y Namc:NANDKISHORE
MAS・「 U Rl′ AI´ &SONS,

Mcet No/Date:2/84-

ALC3/2017

cases under DutY
DGFT under the

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the applicarion has been referred to DIPP for their comments. NC decided to wail for their

cornments. The case stands defeffed for re-listing on 25.05 .2017 .

Status:
Deferred

Lic.No/Date:0410158974  Defcr Date:

14072014               25.052017

Status:
Deferred

Lic No/Date:0510390241  Dcfer Date:

11082014               2505.2017

Status:
Deferred

Lic No/Datei07 10106906  Dcfer Date:

03 112014              2505.2017

Case No.:26118/84-ALC3/2016 PartyName:PEARLGLOBAL MeetNo/Date:284'
INDUSTRIES LIMITED ALC3I2O17

27.04.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the reply received from the firm has been ptu."J below the_Committee. NC decided to examine

the reply ana the case stands deferred for re-listing on 25.05.20 I 7-

CaseNo.:7/25184-ALC312016 PartyName:MASTURLAL MeetNo/Date:2184-

PRIVA'TI] LIMITED ALC3I2OI7
27.04.2011

Decision:Comlllittcc cOnsidcred thc casc as per agcnda along、
vith othcr rclcvant papcrs and notcd

that thc applic江 lon has bccn rcfcrrcd to DC(MSME)and TC,Noida forthcir commcnts.NC dccided

to、vait for their collllllCnts. Thc casc stands dcferred liDr rc―
listing on 25 05 2017

~亙

祠
1。 ¬

snlp ol δI

nd their desisnation Dcpatlt.netlt

QhriV K K^hli nirect TC office. Noida

Shr J.D. Giri, Vice President AEPC
2

DIPP
DGFT

3 Sh Nand [,a1. Consultant

4 Shri S.K.Mahapatra,DDG

Shri K.C.Mcena,DDG

Shri Vinod Kumar Kashyap,FTDO

DGFT
DGFT

5.

6.

レ



Decision:Colninittee considcrcd thc case as per agcnda along、
vith other rclevant papcrs and notcd

that the application has bcen rcferrcd to DC(MSME)and TC,Noida for thcir comments.NC decidcd

to、vait for thcir commcnts  The case stands dcferred for rc―
listing on 25 05.2017

HQ Flle

:01/84/050/00477/AM17/

HQ Filc

:01/84/050/00448/AM17/

HQ File

:01/84/050/00478/AM17/

HQ File

101/84/050/00479/AM17/

HQ Filc

:01/84/050/00508/AM17/

RLA File

:07/24/040/00102/AM16/

RLA File

:07/24/040/00183/AM16/

RLA Flle

:07/24/040/00230/AM16/

RLA File

107/24/040/00234/AM16/

27042017

Lic No/Datc:0710108467  Defcr Datei

03072015               25052017

Case No.:3/23/84¨ ALC3/2016  Party Namc:HIMATSINGKA   Mcet No/Date:2/84-
ALC3/2017SEIDE LTD
27.04.2017

RLA File

:07/24/040/00146/AM16/

Lic No/Date107 10108689  Defer Date:

04.09.2015 25052017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

tlrat pH was given in the above case howev.., no repiesentative appeared before NC on 30'03'201'7 &'

2: .04.2011. NCdecidedtoaskthefirrnrepiesentaiiveon25.05.20lTanddeferthecaseforre-listing
on 25.05.201 7.

Status:
Deferred

Status:
Deferred

Lic No/Dtte:0710108761  Dcfer Datci

2209.2015               25052017

CaseNo.:10/25184-ALC3l20l6 ParryName:NANDKISHORE MeetNo/Date:2184-

MASTURLAL & SONS., ALC3IZOI7
27.04.2017

Decision : Comlllittcc cOnsidcred thc case as per agenda along、 vith othcr rclevant papers and noted

thatthe application has bccn refcrred to DC(MSME)and TC,Noida for their comments.NC decidcd

to、vait for thcir colninents. The casc stands defcrrcd for rc― listing on 25 05 2017.

case No.:11/25/84-ALC3/2016 Pany NamciSHAHI
PVT.LTD

EXPORTS  Mcet No/Date:2/84-
ALC3/2017
27042017

Status:
Deferred

Lic No/Date:0710108806  Defcr Date:

05102015              25052017

Decision : Committce considcrcd thc casc as pcr agenda along、
vith other relcvant papers and noted

thtt thc application has bccn refcrred to DC(MSME)and TC,Noida for their commcnts.NC dccidcd

to、vait for their commcnts. Thc case stands dCferred for re― listing on 25.05.2017.

Case No.:40/25/84-ALC3/2016 Pa=y NameiSHAHI EXPORTS  Meet No/Date:2/84‐
ALC3/2017PVT.LTD.
2704.2017

Status:
Deferred

Lic No/Datei0710108810  Defer Date:

05102015              2505.2017

Decision :(3omnlittec considcrcd thc casc as per agcnda along、
vith othcr rclevant papers and noted

that the application has becn rcfcrred to DC(MSME)and TC,Noida for their comments.NC dccidcd

to、vait for their commcnts. 1｀ he casc stands dcferred for re―
listing on 25.05.2017

9 Case No.:42/25/84-ALC3/2016 Pany Name:SHAHI EXPORTS  Mect No/Date:2/84‐

レ

Status:

|レ



Decision : Col■ rnittce considcrcd the casc as pcr agenda along、
vith othcr relcvant papers and noted

thtt the application has bcen refcrrcd to DC(MSME)and TC,Noida for their commcnts.NC dccidcd

to、vait for thcir commcnts. Thc case stands deferrcd for re―
listing on 25.05.2017.

case No.:12/25/84-ALC3/2016 Party Name:SHAHI EXPORTS  MCet No/Dttei2/84-
ALC3/2017PVT LTD
27042017

PVT LTD

RLA File

:07/24/040/00233/AM16/

RLA File

:07/24/040/00232/AM16/

RLA File

:07/24/040/00280/AM16/

RLA File

:56/24/040/00029/AM16/

RLA File

i07/24/040/00292/AM16/

ALC3/2017
27.04.2017

Deferred

Lic No/Date:0710108808  Defer Dtte:

05 102015               25.052017
HQ Filc

101/84/050/00510/AM17/

HQ File

101/84/050/00480/AM17/

Status:
Deferred

Lic No/Date:0710108848  Defer Date:

07102015              ‐2505.201710

Decision : Col■ rnittce considcrcd thc casc as pcr agenda along、
vith other relevant papers and noted

thtt thc application has bccn rcfcrrcd to DC(卜 4SME)and TC,Noida for their colllmcnts.NC dccided

tO wait lor thcir conllllcnts. Thc Casc stands dcfcrrcd for re―
listing on 25.05.2017.

Case No.:41/25/84‐ ALC3/2016 Party Namc:SHAHI EXPORTS  Meet No/Date:2/84-
ALC3/2017PVT LTD
27042017

Status:
Deferred

Lic.No/Date:0710109057  Dcfer Date:

17.112015               25.05.2017

Status:
Deferred

Lic No/Date:5610004753  Defer Date:

20.112015              2505.2017

Status:
Deferred

Lic.No/Date:0710109087  Defer Date:

26112015              ‐25.05.2017

H器晶児5υ005097AM17

219戯泥5υ∞郎νAM附

13器晶児5υ00512ハM17

Decislon :Colnlnittce considcred thc case as pcr agcnda along、
vith othcr rclevant papers and notcd

that thc application has bccn refcrrcd to DC(MSME)and TC,Noida for thcir comments NC dccided

to、vait lor thcir conll■ ents  ThC Case stands deferred for rc―
listing on 25,05.2017.

Case No.:2/25/84‐ ALC3/2015  Party Name:SACOSINDIGO   Meet No/Date12/84‐
PRIVATE LIMITED        ALC3/2017

27.04.2017

Decision : Thc COlllrnittcc conSidercd the casc as pcr agcnda along、
vith othcr rclcvant papcrs and

observed that the application has bccn refcrrcd to DIPP again for thcir comments. NC dccided to、
vait

for their commcnts.The casc stands dcferrcd for rc― listing on 25.05.2017.

Case No.:44/25/84‐ ALC3/2016 Party Name:SHAHI EXPORTS  Meet No/Date:2/84-
ALC3/2017PVT LTD.
27.042017

Decision:Colllinittcc considercd the casc as per agcnda alongwith other relevant papers and noted

that the application has been referred to DC(MSME)and TC,Noida for their comments.NC decided

tO、vait for thcir conlincnts. The case stands defcrrcd for re―
listing on 25 05.2017

14 Case No。 :45/25/84‐ ALC3/2016 Party Namc:SHAHI EXPORTS  Mect No/Datc:2/84-

シ llu

Status:



:01/84/050/00513/AM17/        :07/24/040/00298/AM16/       01.122015               25.052017

Decision : Committee considercd the casc as pcr agcnda along、 vith othcr rclcvant papers and notcd that the

applicalon has bcen rcferrcd to DC(MSME)and TC,Noida for thel comments NC decided to wal for their

comments. Thc casc stands dcfcrrcd for re― listing on 25 05 2017.

HQ File

Case No。 :5/1/84‐ ALC3/2016   Party Name:CHOWDHARY   Meet No/Date:2/84-
OVERSEAS LIMITED      ALC3/2017

27.042017

PVT LTD

RLA File

RLA Filc

i06/24/040/00041/AM16/

ALC3/2017 dt 27.04.2017  Deferred

Lic.No/Date:0710109110  Defcr Dtte:

Statusl
Deferred

Lic No/Date:0610038278  Defcr Datc:

16122015 2505.2017

Status:
Deferred

Lic No/Date:0710109291  Defer Date:

20.012016 2505.2017

other relevant papers and noted that the
comments. NC decided to wait for their

“11晶児5υ∞″″AM附
Decision : The Committee considered the case as per agenda and observed that the reminder has been issued to
RA, Kanpur to furnish the hard copy of the application in this case. The reply is not received fiom RA, Kanpur.
The case stands deferred for re-listing on 25.05.20!7.

Case No.:23/23/84‐ ALC3/2016 Parり Name:BHARAT SILKS  Meet No/Date:2/84-
ALC3/2017
.27042017

HQ File RLA Filc
16
:01/84/050/00468/AM17/        :07/24/040/00353/AM16/

Decision : Comnlittee considered the case as per agenda along、 vith

application has becn referred to DC(MSME)and TC,Noida for their

cominents  The case stands deferred for re‐ listing on 25 05 2017.

CaseNo.:22l23184-ALC3l20l6 ParfyName:BHARATSILKS MeetNo/Date:2184- Status:

HQ File

17 :01/84/050/00467/AM17/

RLA File

:07/24/040/00401/AM16/

ALC3/2017 27 04 2017   Deferred

Lic No/Date:0710109475  Defer Date:

03032016 25052017

Status:
Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait for their
comments. The case stands deferred for re-listing on 25.05.2011 .

Case No.:8/25/84-ALC3/201`  Party Namc:MASTURLAL    Mect No/Date:2/84-
PRIVATE LIMITED        ALC3/2017

2704.2017

HQ File RLA Filc Lic No/Datc:0710109553

田1:11‖ξ柵 ∬:」
C賊
讐諄3締::1鴻靴∫:譜 [特脳お′発lγギ譜富∬:i:3:1メ繁鵠∬:r“

″
Export ltem:Fllter Bags■ om Filtration Felt Fabric from 130-300 MM Diameter and from 2mm to 10.5mm

length,500-700 GSM 十/-100/0

Quantity:30,882 000 Sq.mctcr
lmport ltem:Filtcr Bags from Filtration「 elt Fabric'om 500-700 GSM 十/… 100/● .

Quantity:31,499 000 Sq mcter
RA may takc ncccssary action suttecttO COmpliancc of othcr usual condhions.

19 Case No.:6/25/84-A LC3/2016

レ

Party Name:BHARAT SILKS Meet No/Date:2/84- Status:



HQ File

:01/84/050/00474/AM17/

HQ Filc

21 :01/84/050/00068/AM17/

HQ File

22 :01/84/050/00034/AM17/

HQ File

23 :01/84/050/00238/AM17/

RLA File

:07/24/040/00417/AM16/

RLA Filc

:52/24/040/00008/AM17/

RLA File

:07/24/040/00056/AM17/

RLA File

:26/24/040/00007/AM17/

ALC3/2017
27042017

Deferred

Lic No/Datei07 10109602  Defer Datc:

30032016              25052017

Status:
Deferred

Lic.No/Date:0710109737  Dcfer Date:

29.042016              25052017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC(MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 25.05.2017 .

Case No.:43/25/84-ALC3/2016 Pary Name:SHAHI EXPORTS  Meet No/Date:2/84-
PVT LTD              ALC3/2017

2704.2017

HQ Filc

:01/84/050/00511/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comtnents. The case stands deferred for re-listing on 25.05.2011 .

RLA File

:07/24/040/00039/AM17/

Case No.:36/5/84-ALC3/201`  Party NamciCITIZEN
TECHNICAL TEXTILES
PRIVATE LIMITED

Lic No/Datei5210041879  Defer Datei

04052016              25052017

Mcet No/Date:2/84¨

ALC3/2017
27042017

Mect No/Datc:2/84-

ALC3/2017
27.042017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that PH was granted to the finn but there is no representative of the firm appeared before NC on

09.03 .2017 . NC decided to ask the firm to appear on 27 .04.2017 and defer the case for re-listing on

25.0s.2011 .

Case No.:2/5/84-ALC3/201`   Party Name:BUILDMET
FIBRES PVT LTD.,

Decision : The Cornmittee considered the case as per agenda and observed that a letter has been

issued to RA, Bangalore to furnish the hard copy of the application in this case. The reply is not

received from RA, Bangalore. NC decided to wait for their reply. The case stands deferred for re-

listing on25.05.2017.

Lic No/Date:0710109837  Defer Date

19052016              25.052017

Status:
Deferred

Lic No/Datei2610012756  Defer Date:

23.052016               2505.2017

Case No.:7/13/84-ALC3/2016  Party Namc:SUN RISE NETS   Meet No/Date:2/84-
ALC3/2017
27042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued by DIPP to the firm to furnish information as per their their

U.O. No. 1/34912016-TSW dated 25.10.2016. The reply of the firm is not received so far. NC decided

to rvait for their reply. The case stands deferred for re-listing on 25.05.2011 .

腹

⌒



Case No.:5/25/84-ALC3/2016  Palty Name:BHARAT SILKS   Meet No/Date:2/84-
ALC3/2017
27042017

RLA File

:07/24/040/00060/AM17/

RLA File

:07/24/040/00051/AM17/

Status:
Deferred

Lic No/Date:0710109881  Defer Date

27.052016 25.052017

Status:
Deferred

Lic No/Date:071010991l  Dcfer Date:

0606.2016              25052017

24器晶児5υ0047ンAM17

25 11)『|):50/00472/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 25.05 -2017 .

Case No.:4/25/84‐ ALC3/2016  Party Name:BHARAT SILKS   Mcet No/Datc:2/84-
ALC3/2017
27042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comtnents. NC decided

to wait for their comments. The case stands deferred for re-listing on 25.05.2017 .

26
RLA Filc

:05/23/040/00170/AM17/

Lic.No/Datc1051 0398965  Dcfer Datei

01072016 25052017

Decision : Committee considerecl the case as per agenda alongwith other relevant papers and noted

that there is no representative of the firm has attended the personal hearing before NC on 02.03.2011.

NC decided to defer the case for re-listing on25-05.2017.

Case No.:17/23/84-ALC3/2016 Party Name:THE NATURAL   Mcct No/Date:2/84-
FL00RS              ALC3/2017

2704.2017

HO File RLA File Lic.No/Date:1010059533 Defer Date:

27 ,oi ts+tosotoo462tAMti t :t0r24r040t0oo36tAMtzl 12.07 .2016 2s.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on25.05-2017.

Case No.:22/9/84-ALC3/2016  Pa“ y Name:GENEROUS
PRODUCTS

HQ Filc

:01/84/050/00151/AM17/

Case No.:11/23/84-ALC3/2016 Party Namc:GR
CORPORAT10N

Meet No/Datc:2/84-

ALC3/2017
27042017

Meet No/Date:2/84‐

ALC3/2017
27.042017

Status:
Deferred

Status:
Deferred

Status:
Deferred

HO File RLA File Lic.No/Date:0610038426 Defer Date;

2s ,oirs+ros ot0o456tlMt7t :o6t24ro40t00ot4tAMt7t 26.07.2016 25.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on 25 -05 '2011 '

6



Case No.:26/19/84-ALC3/2016 Party NameiPOLYGENTA
TECHNOLOGIES LTD

Mcet No/Date:2/84-

ALC3/2017
27042017

Lic No/Date:0310806649  Defer Datci

27072016              25052017

Status:
Deferred

10180  Defcr Date:
25052017

Status:
Deferred

Lic No/Date:0810138416  Defer Datc:

04082016              25052017

Status:
Deferred

29器晶掲5υ00337AM17

Case No.:17/25/84-ALC3/2016

30 キ11)『|):50/00485/AM17/

HQ File
3 I :01/84i05 Ol0O233lAl/rl7l

HQ File

32 :01/84/050/00272/AM17/

Party Name:BHARAT SILKS Meet No/Date:2184-
ALC3/2017
27042017

Lic.No/Date:07101

2907.2016

RLA Flle

:03/95/040/00295/AM17/

RLA File

i07/24/040/00149/AM17/

MEDITTEX(INDIA)PRIVATE
LIMITED,

RLA File

132/24/040/00012/AM17/

1∬精L:脇‖∬糧麗:ギ1:思』l∫鶴掲:∬:aF胤#lⅧ忠『
釘rli:篭
s:T為翼ぷ尾:

for re― listing on 25.05.2017

Decision : Colllinittcc considcred thc casc as per agcnda alongヽ vith othcr rclevant papcrs and notcd

thatthc applicadon has bccn rcferrcd to DC(MSME)and TC,Noida for their commcnts.NC decidcd

to、vait for thcir collllllents  Thc casc stands dcfcrred for re― listing on 25.05.2017.

Case No.:2/13/84-ALC3/2016  Party Name:ARVIND       Meet No/Date:2/84-
G00DHILL SUIT        ALC3/2017
MANUFACTURING PRIVATE 27 04 2017
LIMITED

RLA File

108/24/040/00169/AM17/

R椰
都
鵠 ∬
I「
StIMfl篇織龍蹴L鷲翼肌肌獣礁鰐ty驚

lstiflcation of CAD/Stagewisc wastage in this case

NC dccidcd to、 vait for their reply  Thc casc stands defcrred for re― listing on 25.05.2017.

Case No.:14/15/84-ALC3/2016 Party NamciSIVSHREE

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and

observed that the deficiency letter has been issued on22.ll.20l6 to the firm to submit the sample of

the product in this case. NC decided to wait for their reply. The case stands deferred for re-listing

on 25.05.201 7.

Case No.:23/13/84-ALC3/201` Palty Name:LOYAL TEXTILE  Mcet No/Datei2/84-
MILLS LTD             ALC3/2017

27.042017

33罵

Ъ晶児50Ю 0254ハM17  1ttttiυ 00026ハM17  譜脳ぢRlα
3510045002 
‐2,P,.2917

Decision : Comlnittec considCred thc casc as per agcnda along、 vith other relcvant papcrs and notcd

Meet No/Dtte:2/84-

ALC3/2017
2704.2017

Lic No/Datei32 10077950  Defer Datei

04082016               25052017

Status:
Deferred

Status:
Deferred

ジ



that the application has been referred to TC, Mumbai on21.11.2016 to fumish their comments' NC

decided to wait for their cornments. The case stands deferred for re-listing on 25.05 '2017 '

Case No.:18/19/84¨ ALC3/2016 Party NamclSHANKAR
PACKAGINGS LIMITED

Meet No/Date:2/84-

ALC3/2017
27042017

Lic.No/Date:0310807179  Defcr Datel

1808.2016              25052017

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defer Date:

25052017

34器晶児5α0032りAM17

36器品児590045夕 AM17

HQ Filc

37 :01/84/050/00336/AM17/

RLA File

:03/95/040/00037/AM17/

RLA File

:03/95/040/00413/AM17/

RLA Filc

:02/24/040/00097/AM17/

Pa●y Namc:FASH10N
ACCESSORIES

RLA File
:05/23/040/00262/AM17/

Status:
Deferred

Lic.No/Dttc:0310807464  Defcr Datcl

3008.2016              2505.2017

relevant papers and

NC decided to wait

Status:
Deferred

Lic No/Datci0210206960  Defcr Datc:

05092016              25052017

Mcet No/Date:2/84‐

ALC3/2017
27042017

Mcet No/Date:2/84-

ALC3/2017
27042017

Lic No/Date:0510399651
08092016

Decision : The Committee considered the case as per agenda alongwith other relevant papers and

observed that the application has been referred to DIPP again for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 25.05.2011 .

Case No.:19/19/84‐ ALC3/2016 Party NameiSHANKAR
PACKAGINGS LIMITED

HO File RLA File Lic.No/Date:0310807178 Defer Date:

35,oirt+los0/0033g/AMl7/ :03l951040100036lAMl7l 18.08.2016 2s.05.2017

Decision : The Committee copsidered the case as per agenda alongwith other relevant papers and

observed that the application has been referred to DIPP again for their comments. NC decided to wait

for tlreir comments. The case stands deferred for re-listing on25-05.2011.

Case No.:10/23/84‐ ALC3/2016 Party Name:TECHFAB(INDIA)Mcct No/Date:2/84-
lNDUSTRIES LTD        ALC3/2017

27.042017

Decision : The Comlllittce considcrcd thc casc as per agcnda alongⅥ /ith othcr

observcd thatthc application has bccn rcfcrred to DIPP again for thcir commcnts.

fortheir comments. Thc casc stands defcrrcd for re― listing on 25.05.2017.

Case No.:25/19/84-ALC3/2016 Party Namc:SITTARA WORKZ McetNo/Date:2/84-
ALC3/2017
27042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued to the firm on 17.01 .2017 to furnish the CAD /measurement

chart in this case. The reply is not received from the firm. NC decided to wait for their reply. The

case stands deferred for re-listing on 25.05.2011 .

Casc No.:9/19/84-ALC3/2016

HQ File

101/84/050/00320/AM17/

ツ



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided
to wait for their comments. The case stands deferred for re-listing on 25 .05.2017 .

Case No.:10/15/84-ALC3/2016 Parり Name:THREADS(INDIA)Meet No/Date:2/84-
LIMITED               ALC3/2017

27042017

HQ File

:01/84/050/00268/AM17/

39 Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
from the reply of the firm received on I 6.01 .201 7 that they are take up the matter for amendment in
Adv Authorisation with RA, Kanpur for necessary correction for revise import quantity and also has
requested for defer the case till the revised quantity is not notified by Jt.DGFT, Kanpur. The reply is
not received so far. NC decided to wait for their reply. The case stands deferred for re-listing on
25.05.2017.

RLA File

:06/24/040/00019/AM17/

MANUFACTURING PRIVATE
LIMITED

RLA File

:08/24/040/00217/AM17/

RLA File

:33/24/040/00004/AM17/

RLA File

:06/24/040/00020/AM17/

Status:
Deferred

Lic.No/Date:0610038450  ‐Dcfcr Date:
14092016              25052017

Case No.:9/15/84-ALC3/2016  Party Name:ARVIND
G00DHILL SUIT

Meet No/Date:2/84-

ALC3/2017
2704.2017

Mcet No/Date:2/84-

ALC3/2017
27042017

Lic No/Datc:0610038464

04102016

Status:
Deferred

Status:
Approved

HQ File
40 :o1/84/050/00267/AM17/

Lic.No/Datc:0810138681  ‐Defer Date:
16092016               25052017

Lic.No/Date:3310030350  Dcfer Date:

30092016              25052017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that the deficiency letter has been issued to the firm on 19.01.2017 to furnish the CAD/CAM and
Measurement in this case. The reply is not received from the firm. NC decided to wait for their reply.
The case stands deferred for re-listing on25.05.2011.

Case No.:30/19184-ALC312016 Party Name:SUNNY Mcet No/Date:2/84- Status:
DeferredINTERNATIONAL LIMITED  ALC3/2017

27.04.2017

41器晶児50Ю 034νAM17

HQ File

42 :01/84/050/00502/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided
to wait for their comments. The case stands deferred for re-listing on25.05.2017.

Case No.:34/25/84-ALC3/2016 Party Name:RAHMAN
INDUSTRIES LTD

Decision : The Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above AA based on the DIPP recommendation as per their
written comments vide F. No.7l42l20l 7-TSW dated 12.04.2017 as under :

ツ



Export Item : Gents shoes with upper of composition leather & PU sole

euantity :- l pair 
(weight of sole 850 gms) (40'000 pairs)

S.No. Imnort Item Quantity
l Synthetic lining 1.75 Sq foot
つ
４ Thcrrnoplastic Sheets for ( 1) counter 0.014 Sq.mt.
●
Ｄ Sheet for rnaking insole 0.05 Sq.Int.

4. Thermoplastic cement rod (Polyester) 0.011 Ke
ξ
υ Polyol 0.5 l5 Ke
6. Isocvnate 0.38335 Kg

7. Catalvst 0.04505 Kg

8 Pigment Paste 0.02635 KR

9. Release Agent 0.03825 Ke
10. Toe caos (composite) Net to net
ll Microfibre leather / synthetic leather Net to net

RA may take necessary action subject to compliance of other usual conditions.

Case No.:l/21184-ALC3l20l6 Party Name:ARVIND LIMITED Meet No/Date:2184- Status:
ALC3l20l7 Deferred
27.04.2017

43 uq fit. RLA File Lic.No/Date:0810138809 Defer Date:
:01/84/050/00406/AM17l :0812410401002651AM171 05. 10.2016 25.05.2017

Decision:

Case No.:2/23184-ALC3/2016 Party Name:KP TECH Meet No/Date:2/84- Status:
NONWOVEN INDIA PRIVATE ALC3l20l7 Approved
LIMITED 27,04,2017

HQ File RLA File Lic.No/Date:2410042070
:01/84/050/004471AM171 :24l2ll040l00l0llAMl7l 07 .10.2016

Decision : The Committee considered the case as per agenda alongwith other relevant papers and
decided to ratify the norms for the above AA as per written comments of DIPP vide F. No.
7(196)12017-TSW dated 10.04.2017 as under :

44 In this case, the firm will import Polypropylene Granules and use indigenous master batch
0.02 MT for production of I MT of export product. In the SION H-240,80% wastage is allowed for
export of PP Non Woven Fabric laminated / coated. Accordingly, following norms is approved :-

Export item: PP Non Woven Fabric

Quantity: I MT

Import item: Polypropylene Granules

Quantity: 1.05 MT

RA may take necessary action subject to compliance of other usual conditions.

'P 10
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Case No.:4/15/84-ALC3/2016  Party NamelTECHFAB(INDIA)Mcet No/Date12/84‐
INDUSTRIES LTD        ALC3/2017

27.04.2017

Status:
Deferred

Lic No/Date:0310808535  Defcr Date:

19.102016              25052017
RLA Flle

:03/95/040/00531/AM17/

RLA File

:02/24/040/00151/AM17/

RLA Filc

i05/24/040/00393/AM17/

45器品児5υ00262AM17

46器晶児5υ00280/AM17

HQ File
48 :01/84/05 0100346lAM|T I

●19晶泥5υ∞賀7AMロ

Decision : The Comrnittee considered the case as per agenda alongwith other relevant papers and

observed that the application has been referred to DIPP for their comments. NC decided to wait for

their comments. The case stands deferred for re-listing on25.05.2017.

Case No.:6/16/84¨ ALC3/2016  Party Name:ADITYA BIRLA
NUVO LIMITED

Meet No/Dtte:2/84-

ALC3/2017
27.042017

Lic No/Date:0210207116  Defer Date:

02.112016 25.05.2017

Status:
Deferred

Status:
Deferred

Lic No/Date:0810139017  Defcr Datci

10112016              25052017

Status:
Deferred

Decision : The Committee considered the case as per agenda and observed that the hard copy of the

application has not yet received from RA, Kolkata. The case stands deferred for re-listing on

25.05.2011

LIヽ41TED 27042017

47器晶児5υ0036ンAM17  鷺λ」::OЮ045yAM17  げ∬出lα
0310808933 
聖糖卵|;

Decision : Comlnittee considcrcd thc casc as pcr agenda alongwith other relevant papers and noted

that thc application has been referrcd to DIPP for their comments.  NC decided to vヽait for their

conllnents Thc case stands deferrcd for re― listing on 25.05.2017.

Case No.:20/20/84-ALC3/2016 Party Name:POLIGOF‐ MICRO MeetNo/Date:2/84-
HYGIENE INDIA PRIVATE   ALC3/2017

Case No.:3/20/84-ALC3/2016  Party Namc:ARVIND       Meet No/Dtte:2/84-
G00DHILL SUIT        ALC3/2017
MANUFACTURING PRIVATE 27 04 2017
LIMITED

RLA File

:08/24/040/00312/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued to the firm on24.03.2017 to furnish ceftain information for

the examination of the case. Reply is not received from the firm so far. NC decided to send a

reminder to the firm. The case stands deferred for re-listing on 25.05.2017 .

Case No.:44/20/84-ALC3/2016 Party Name:RNR
INTERNAT10NAL

Meet No/Date:2/84-

ALC3/2017
27042017

Status:
Deferred

Lic.No/Date:0510400427  Defer Datei

1611.2016              2505.2017

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted

thatthedeficiencyletterhasbeenissuedtothefirm on24.03.20lTtofurnishtheCADoftheproduct
in this case. Repiy is not received from the firm so far. NC decided to send a reminder to firm. The

11
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casc stands dcferred for re― listing on 25.05.2017.

Case No.:2/20/84-ALC3/2016  Pany Name:PREMIER FINE   Meet No/Date:2/84-
LINENS PRIVATE LIMITED,  ALC3/2017

27.042017

He File RLA File Lic.No/Date:3210078031 Defer Date:

56 :oils+ios ltoo34stAwtlt :3212410401000251AM1'71 23.11.2016 25'05'2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued to the firm on 24.03.2011 to specify the name of export

product in this case. Reply is not received from the firm so far. NC decided to send a reminder to

firm. The case stands deferred for re-listing on25'05'2017 '

Meet No/Date:2/84-

ALC3/2017
27042017

51器 航 5υ0048″AM17  跳 舗 liOЮ0037AM17  2)H2016    2'0'2017

R:l精t島糊獣糧TFi:1吉
=ヽ

おどlβ留1::嵩讐
d睫
電雲:島 1:電ittrT

colninents.The case stands defcrred for rc― listing on 25.05.2017.

Case No.:16/25/84-ALC3/2016  Party NameiFLEXITUFF
INTERNATIONAL LTD

Case No.:2/19/84‐ ALC3/2016  Party Name:GANGA
ACROW00LS LIMITED

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defer Date:

25052017

つ
４

HQ File

101/84/050/00313/AM17/

RLA Flle

:30/24/040/00028/AM17/

RLA Flle

:04/24/040/00174/AM17/

Party Name:SIVSHREE
MEDITTEX(INDlA)PRIVATE
LIMITED,

RLA File
:32/24/040/00034/AM17/

Lic.No/Datc:3010103896  Dcfer Date:

05122016              25052017

Status:
Deferred

Lic No/Date:0410162643  Defer Datei

27122016              .2505.2017

Mect No/Datei2/84-

ALC3/2017
2704.2017

Mcet No/Date:2/84-

ALC3/2017
27.042017

Lic No/Date:3210078071

29122016

Decision : The Comrnittee considered the case as per agenda and observed that a letter has been

issued to RA, Ludhianato furnish the hard copy of the application in this case. No reply is received

frorn RA, Ludhiana. NC decided to send a reminder to RA, Ludhiana. The case stands deferred for

re-listing on 25.05.2011

Case No.:12/23/84-ALC3/2016 Party Name:CONNOISSEUR  Meet No/Date:2/84-
FASH10NS            ALC3/2017

27042017

53器晶泥5υ00457AM 17
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 25.05.2017 .

Case No。 :14/23/84-ALC3/2016

HQ File

:01/84/050/00459/AM17/

シ
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Decision : Comlnittcc conSidercd the casc aS pcr agenda along、
vith othcr relcvant papers and notcd

that thc application has bccn rcfcrrcd to DC(MSME)and TC,Noida for their commcnts.NC decidcd

to、vait for thcir commcnts. Thc casc stands defcrrcd for rc―
listing on 25.05.2017.

55器島児5α0046 νAM17

HQ Filc

:01/84/050/00487/AM17/

Case No.:48/25/84‐ ALC3/2016

HQ File

57 :01/84/050/00516/AM17/

58器晶児5υ0045νAM17

RLA File

i04/24/040/00137/AM17/

RLA File

i03/94/040/00874/AM17/

RLA File

:22/24/040/00088/AM17/

RLA File

:04/24/040/00179/AM17/

Party NameiSURYA TEXTECH,MCet No/Datc:2/84‐
ALC3/2017
27.04.2017

Decision:(3oin■ littcc considcred thc case as pcr agenda along、 vith othcr relevant papers and notcd

that the application has bccn refcrrcd to DC(MSME)and DIPP fortheir commcnts.NC decided to

、vait lor thcil・ colllmcnts. 
′
「 he casc stands dcfcrred for rc―

listing on 25.052017

Case No。 :16/23/84‐ ALC3/2016 Party Name:JUMBO BAG
LIMITED

Meet No/Date:2/84-

ALC3/2017
2704.2017

Lic.No/Date:0410162654  Defer Date:

02.01.2017              2505.2017

Status:
Deferred

Lic.No/Datc:0310810241  ‐Defcr Datc:

02012017              .25.05.2017

Status:
Defe rred

Lic No/Date:2210015626  Defer Date:

03012017               25052017

Status:
Deferred

Lic No/Date:0410162688  Dcfer Date:

09012017              25.052017

Status:
Deferred

Meet No/Date:2/84-

ALC3/2017
27.04.2017

CaseNo.:19/25184-ALC3l20l6 PartyName:KUSUMGAR MeetNo/Date,2184-

CORPORATES PVT. LTD. ALC3I2OI7
21.04.2017

56

Decision : Comlnittcc conSidCrcd thc casc as per agcnda along、
vith othcr relcvant papcrs and noted

that the application has bccn rcfcrred to DC(MSME)and TC,Noida for their comments.NC dccided

to、vait for thcir colllinents. The case stands defcrred for rc―
listing on 25.05.2017.

Decision : Comlnittcc conSidercd the casc as per agcnda along、
vith other rclevant papcrs and noted

that the application was fonvardcd to DC(MSME)and TC,Noida for their comments.NC decided

that case pcrtains to DIPP, hcncc a cOpy of thc application may be for、
vardcd to DIPP for their

conlinents  The casc Stands dcfcrrcd for rc― listing on 25.05.2017.

Case No.:13/23184-ALC3t20l6 Party Name:K H EXPORTS Meet NoiDate:2184-

INDIA PRIVATE LIMITED, ALC3I2O|]
27.04.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on25'5'2011'

Case No。 :21/23/84-ALC3/2016 Party Name:A M VINYL
PVT LTD,

HQ File

Status:
Deferred

59

ツ

RLA File

13

Lic No/Datc:0510401230  Defer Date:



:01/84/050/00466/AM17/ :05/23/040/00476//ヽ M17/ 10012017

Decision : Committee considered the case as per agenda alongwith other relevant
that the application has been referred to DIPP for their comments. NC decided
comments. The case stands deferred for re-listing on25.5.2017.

Case No.:9/23/84‐ ALC3/2016  Party Namc:AKR TEXTILE,   Meet No/Date:2/84-
ALC3/2017
27.042017

RLA File

i32/24/040/00035/AM17/

RLA File

:02/24/040/00209/AM17/

RLA File

:13/24/040/00045/AM17/

RLA File

:06/24/040/00036/AM17/

Mcet No/Date:2/84-

ALC3/2017
27.04.2017

Meet No/Date:2/84-

ALC3/2017
2704.2017

25.052017

papers and notcd

to wait for thcir

Status:
Deferred

Status:
Deferred

Status:
Deferred

Lic No/Date:3210078080  Defer Date:

11012017              250520176o l:3『|):50/00454/AM17/

a tS晶泥59∞側AM W

62 19晶 ):50/00507/AM17/

Decision : The Committee considered the case as per agenda alongwith other relevant papers and

63 decided to ratify the norms for the above AA as per written comments of DIPP vide F. No.
7(196)12017-TSW dated 10.04.2017 as under:

In this case, the firm has claimed 5% wastage for raw materials for manufacture of
harness which appears to be reasonable. Accordingly, following norm is apporved :-

Export Item : Harness made of non-leather (textile chaps) 100% Polyester kitted fabric 1792.88 kg,
60% polyurethane, 40$ Polyester, PU Synthetic Leather 1.2 MM 3226.66 kg and

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided
to wait for their comments. The case stands deferred for re-listing on 25.05.2017 .

Case No。 :30/25/84-ALC3/2016 Party NamelEDCONS
EXPORTS(P)LTD

Lic No/Date:0210207249  
‐
Dcfcr Date:

12012017              25052017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that the application has been referred to DIPP for their comments. NC decided to wait for their
comments. The case stands deferred for re-listing on25.05.2017.

Case No.:39/25/84-ALC3/2016 Party Namc:VINAYAK
POLYMERS

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that the application has been referred to DC (MSME) and DIPP for their comments. NC decided to
wait for their comments. The case stands deferred for re-listing on 25.05.2011 .

Lic No/Date:1310048524  Defer Date:

12.012017              125.052017

Status:
Apporved

Lic.No/Datci0610038542

18012017

Case No.:27/25/84-ALC3/2016 Party Name:CHOWDHARY   Meet No/Date:2/84-
OVERSEAS LIMITED      ALC3/2017

2704.2017

HQ Filc

:01/84/050/00495/AM17/

14



SoNo. Import ltem Quantity
1 3400 meter 1000/O Polyestcr kittedねbricヽvidth 54 inch GSM

390+/-50/0

1882 53 Kg.

つ
´ a400 *ete. 60%-olyurethane, 40$ polyester, PU synthetic

Leather 1.2 MM, backing IS woven GSM 525 +l- 5%o width 54

Inch

3388.00 Kg.

り
， 1105/0 ""t., 3% Polyurethane,65Yo Polyester, PU synthetic

leather 0.6 MM, backing IS woven GSM 260+/-5% width 54

Inch

852.77 kg

350/O Polシυrethane,650/O Polyester,PU synthctic

wastagc.

Quantiサ :-16090 pairs

leather 0.6 MM 812.16kgafter 5oh

RA may takc neccssary action suttccttO COmpliancc of othcr usual condLions.

Case No.:35/25/84¨ ALC3/2016 Party Name:THREADS(lNDIA)Mcet No/Datei2/84-
LIMITED               ‐ALC3/2017

127.042017

Lic No/Datc:0610038541

64器晶児50Ю05げAM17  職ち刷iυ00037AM17  1&0● 2017
Decision : The Colnrnittec considered the casc as per agenda and alongwith other relevant papers.

cOmmitce dccidcd to ratitt the nOrms forthe above AA a1lowing the wastage as applied for.

RA may take nccessary action suttcct tO COmpliance ofother usual cond■ ions.

Case No.:26/25/84‐ ALC3/2016 Party Name:MADURA COATS ‐Mect No/Date:2/84-
PRIVATE LIMITED,       ALC3/2017

27.042017

RLA File

i35/24/040/00046/AM17/

RLA File

:08/24/040/00437/ノ Mヽ17/

Status:
Approved

Status:
Deferred

Lic No/Datc:3510045099  Defer Date:

20012017              25052017

Status:
Deferred

Lic No/Datc:0810139584  Defer Date:

24012017 25052017

65器晶児5υ00494/AM17

66器晶掲5υ0049吸M17

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 25 '05 '2017 '

Case No.:31/25/84-ALC3/2016 Party Name:ARVIND LIMITED McetNo/Date:2/84-
ALC3/2017
127.042017

Decision :(3oll11■ ittCc considcrcd the casc as pcr agenda alongwith othcr rclevant papcrs and notcd

that the application has becn rcfcrrcd to DC(MSME)and TC,Noida for thcir commcnts.NC dccidcd

to、vait for their collllllCnts  Thc casc stands defcrred ibr rc― listing on 25.052017.

Case No.:32/25/84-ALC3/2016 Party Name:ARVIND OG
NONWOVENS PRIVATE67
LIMITED

Meet No/Date12/84-

ALC3/2017
27042017

Status:
Deferred

レ 15



Decision : Comlnittec considCrcd thc case as pcr agenda alongwith other relevant papcrs and noted

thatthc application has becn rcferrcd to DC(MSME)and TC,Noida for thcir commcnts.NC decided

to、vait for thcir colllrnCnts. Thc case stands dcferrcd for re― listing on 25 05.2017.

HQ File

:01/84/050/00500/AM17/

HQ File

:01/84/050/00483/AM17/

HQ File

:01/84/050/00488/AM17/

RLA File

:08/24/040/00416/AM17/

RLA F‖ c

:10/24/040/00098/AM17/

RLA Filc

:33/24/040/00008/AM17/

RLA File

:35/24/040/00048/AM17/

RLA File

:35/24/040/00038/AM17/

Lic.No/Date:0810139583  Dcfer Datc:

2401.2017              25052017

Meet No/Date:2/84-      Status:

ALC3/2017          Approved
27042017

Lic No/Date11 010059699

25012017

Case No.:19/23/84-ALC3/2016  Party Name:SEVEN SEAS
TRADING COMPANY

68器轟掲5υ0046″AM17
Decision : The Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to ratif, the norms for the above AA allowing wastage of 3o/o'

RA may take necessary action subject to compliance of other usual conditions'

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on25.05'2017 '

Case No.:15/25/84-ALC3/2016 Party NamelDHARMESH
TEXTlLES LIMITED

Meet No/Date:2/84-

ALC3/2017
27042017

Lic No/Datc:3310030367  Defer Datel

3101.2017              25052017

Status:
Deferred

Lic.No/Date:3510045101  Defcr Datei

31012017              2505.2017

Status:
Deferred

Lic.No/Datc:3510045100  Defcr Date:

31012017              25.052017

Status:
Deferred

Status:
Deferred

Case No.:20/25/84‐ ALC3/2016 Party Name:LOYAL TEXTILE  Meet No/Date:2/84-
MILLS LTD             ALC3/2017

27.042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on25.05-2017.

Case No。 :24/25/84-ALC3/2016 Party Name:LOYAL TEXTILE Mcet No/Date:2/84‐
MILLS LTD             ALC3/2017

27042017

η19晶泥5υ∞の2Am 7
Decision :(3olllrnittcc considcred thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and noted

that the application has becn refcrred to DC(MSME)and TC,Noida for thcir comments,NC dccidcd

tO wait fortheir commcnts  ThC casc stands defcrrcd br rc― listing on 25.05.2017

Case No.:20/23t84-ALC3l20l6 Party Name:SRF LIMITED Mcet No/Date12/84-

ALC3/2017
27042017

つ
ん
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comrnents. The case stands deferred for re-listing on 25.05.2017 .

Case No.:21/25/84-ALC3/2016 Party Namc:ARVIND LIMITED Meet No/Date12/84-
ALC3/2017
2704.2017

73器晶児5α0048りAM17  鷺規li針00454ハM17  02022017    2,0'2017
Decision :(3omlllittcc considered the case as per agenda alongwith other relevant papers and noted

thtt the application has becn rcfcrrcd to DC(MSME)and TC,Noida for their comments.NC decided

to、vait fbr their commcnts. Thc case stands deferred for re¨ listing on 25.05.2017.

HQ File

:01/84/050/00465/AM17/

RLA File

:04/24/040/00143/AM17/

RLA File

106/24/040/00042/AM17/

Lic No/Datei0410 162765  Defer Datc:

01022017              25052017

Case No.:22/25/84-ALC3/2016 Party NameiKARAN LETEX
LTD

Status:
Deferred

Mcet No/Date:2/84‐

ALC3/2017
27042017

Lic No/Date:0610038551  Defer Date:

02022017              25052017

Status:
Deferred

74器晶掲50Ю049はM17
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for tlreir cornrnents. The case stands deferred for re-listing on 25.05 -2011 .

7515晶児50Ю 0505ハM17  跳λ」liυ00817AM17  けど%器
α0310810903 
■罷孵;

Decision : Comlnittec considcred the casc as pcr agenda alongwith othcr rclcvant papers and noted

that thc application has bcen rcfcrred to DIPP for their commcnts.  NC decided to 、vait for their

colnlllcnts. The casc stands defcrred for rc― listing on 25.05.2017.

HO Fite RLA Fite Lic.No/Date:0310810904 Defer Date:

76 ,o ila+los0/00506/AM l7l :03t95r040r00835/AM l71 02.02.2017 25.05.2017

Decision : Committee considered the case as per agenda alongwith otlrer relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on 25.05.2017 '

Case No.:37/25/84-ALC3/2016 Party NameiSHANKAR
PACKAGINGS LIMITED

Case No.:38/25/84-ALC3/2016 Party Nalllc:SHANKAR
PACKAGINGS LIMITED

Case No.:2/25/84-Al」 C3/2016 Party Name:FASH10N
ACCESSORIES

Mect No/Date:2/84-

ALC3/2017
27042017

Meet No/Date:2/84‐

ALC3/2017
27.042017

Meet No/Datc:2/84¨

ALC3/2017
27042017

Status:
Deferred

Status:
Deferred

Status:
Deferred77
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Decision : Comlllittcc cOnsidcrcd thc casc as pcr agcnda along、 vith othcr rclevant papcrs and notcd

that thc application has bccn rcfcrrcd to DC(MSME)and TC,Noida for their commcnts,NC dccidcd

to、vait for their commcnts. Thc casc stands dcfcrrcd for rc― listing on 25.052017.

HQ Filc

:01/84/050/00470/AM17/

RLA File

:05/23/040/00518/AM17/

RLA File

i06/24/040/00041/AM17/

RLA Filc

:06/24/040/00039/AM17/

RLA File

:10/24/040/00103/AM17/

Party Namc:P10NEER
CALICOS PRODUCTS
PRIVATE LIMITED

RLA File

i31/83/040/001381AM17/

Lic No/Date:0510401491  Dcfer Date:

0302.2017               25.052017

Status:
Deferred

Lic No/Date:0610038555  Defer Date:

03.022017               2505.2017

Status:
Deferred

Lic No/Date:0610038556  Defer Date:

06022017              25052017

Status:
Deferred

Lic No/Date:1010059711  Defer Date:

08.022017              125,052017

Case No.:49/25/84‐ ALC3/2016 Party NameiSUPERHOUSE   Meet No/Datc:2/84‐
LIMITED               ALC3/2017

27.042017

78器島児5υ00517AM17

79器品泥5υ00504ハM17

80器晶児50Ю 049ンAM17

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 25.05 -2017 .

Case No.:36/25/84-ALC3/2016 Party Name:SUPERHOUSE   Meet No/Date12/84‐
LIMITED               ALC3/2017

.27042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

1o wait for their comments. l-he case stands deferred for re-listing on 25.05.2017 .

Case No。 :25/25/84-ALC3/2016 Party NameiFIBRE WORLD   Mcet No/Datc:2/84-
ALC3/2017
27.042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on 25.05.2017 '

Case No.:1/23/84-ALC3/2016

HQ File

:01/84/050/00446/AM17/

Meet No/Date:2/84-

ALC3/2017
27042017

Lic No/Date:3110066578  Defer Datc:

09022017               .25052017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that a letter has been issued to RA, Ludhiana on24.03.2017 to furnish the three set of hard copy of the

application. The case stands deferred for re-listing on25.05-2017 '

Case No.:29/25/84-ALC3/2016 Party
82                     Name:G.R CORPORATION

Mcet No/Date:2/84-

ALC3/2017
27042017
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments' NC decided to wait for their

comments.Thecasestandsdeferredforre.listingon25.05.20|7..

HQ File

:01/84/050/004971AM 17/

HQ Filc

:01/84/050/00491/AM17/

RLA File

:06/24/040/00043/ANl17/

LIMITED

RLA Filc

:10/24/040/00110/AM17/

RLA Filc

135/24/040/00054/AM17/

RLA File

i35/24/040/00053/AM17/

RLA File

102/24/040/00239/AM17/

Party Name:GANGA
ACROW00LS LIMITED

Lic No/Date:0610038559  ‐Defer Date:

1002.2017              125052017

Case No.:13/25/84-ALC3/2016 Pany Name:KARTHl
HOMEPRODUCTS PRIVATE

Meet No/Date:2/84-

ALC3/2017
2704.2017

Lic No/Date:1010059719  Defcr Datel

15022017              .25052017

Status:
Deferred

Status:
Deferred

Lic No/Datc:3510045113  Defcr Date:

16022017              25052017

Status:
Deferred

Lic No/Datc:3510045114 ‐Defer Dtte:

16.022017               2505.2017

83器航5υ0048νAM17
Decision : Comlllittec considercd the case as pcr agcnda along、

vith othcr relcvant papcrs and notcd

that the application has becn rcferred to DC(MSME)and TC,Noida for their comments,NC dccidcd

to、vait br thcir colnlncnts  The casc stands dcferrcd for rc―
listing on 25.052017

case No.:23/25/84¨ ALC3/2016 Party Name:LOYAL TEXTILE Mcet No/Date:2/84-
ALC3/2017MILLS LTD
27042017

Decision : ComΠlittec conSidercd the casc as pcr agenda alongヽ
Vith othCr relevant papers and notcd

that thc application has becn rcfcrred to DC(MSME)and TC,Noida for thcir comments.NC decidcd

tO、vait for their commcnts. Thc casc stands dcferred for rc―
listing on 25.05.2017.

Case No.:28/25/84-ALC3/2016 Party Name:LOYAL TEXTILE Meet No/Date:2/84-
ALC3/2017MILLS LTD
27042017

85器晶児5υ0049αAM17
Decision :(3omlnittec considercd the casc as per agcnda along、

vith othcr relevant papcrs and notcd

that thc application has becn rcferred to DC(MSME)and TC,Noida forthcir commcnts NC decidcd

to、vait for thcir commcnts. The casc stands defcrrcd for re―
listillg on 25.052017

Case No.:33/25/84-ALC3/2016 Party NamciSDJ
INTERNAT10NAL

Meet No/Date:2/84-

ALC3/2017
27042017

Lic No/Date:0210207393  Defer Date:

22022017              25.05.2017

Status:
Deferred

86
HQ Filc

:01/84/050/00501/AM17/

Case No.:1/25/84-ALC3/2016

Decision :Comlllittec considercd the casc as pcr agcnda along、
vith otllcr relcvant papers and notcd

that thc applica■on has bccn refcrrcd to DC(MSME)and TC,Noida for thcir commcnts.NC dccided

to、vait for their comments. Thc case standS deferred for re―
listing on 25.05.2017.

Meet No/Date:2/84-

ALC3/2017
2704.2017

Status:
Deferred

ウ
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HQ Filc

:01/84/050/00469/AM17/

Declslon:Committcc
application has not yct

25.05.2017.

HQ File

:01/84/050/00486/AM17/

RLA File

i30/24/040/00039/AM17/

RLA File

106/24/040/00044/AM17/

RLA File

104/24/040/00191/AM 17/

RLA File

:04/24/040/00196/AM17/

RLA File

:04/24/040/00201/AM17/

LETEX  Meet No/Date:2/84-
ALC3/2017
2704.2017

considered the case as per agenda and observed that the hard

received fiom RA, t.udhiana. The case stands deferred for

Lic No/Datei30101 03962

24022017

Defer Date:

25052017

copy of thC

re― listing on

Status:
DeferredCase No.:18/25/84‐ ALC3/2016 Party Name:KARAN

LTD

Lic No/Date:0610038567  Dcfer Date:

01.03.2017               25052017

Statusl
Deferred

Lic.No/Date:0410162850  Dcfer Datei

02032017              25052017

11賜郁 捕 [が軽 振謙轍 斜 1年
ご剛 輝鷺i縄淋 WCR鯛酬

cd for rc― listing on 25.05.2017.

Case No.:14125184'ALC3l20l6 Party Name:K H EXPORTS Meet NoiDate.2184-

INDIA PRIVATE LIMITED, ALC3I2OI7
27.04.2017

89器晶児590048ν AM17

"11品児5餅∞Я″AM爾

91器品掲5υ0051yAM17

Decision:Collllllittec considercd the casc as pCr agenda along、
vith othcr rclcvant papers and notcd

thatthc application has bcen refcrrcd to DIPP fortheir colllinents  NC decidcd tO、
vait for their

C0111inents. The casc stands dcfcrred lor rc― listing on 25 05.2017.

Case No.:46/25/84-ALC3/2016 Party Name:SRF LIMITED    Mect No/Date:2/84-
ALC3/2017
2704.2017

Status:
Deferred

Lic.No/Date:0410162853  Defer Datc:

03032017 25052017

ALC3/2017
27042017

Lic.No/Datc:0410162865

07032017

Decision :Collllnittcc considcred the casc as pcr agcnda along、
vith other relevant papers and noted

that thc application has becn rcたrred to DC(MSME)and TC,Noida for thcir commellts NC decidcd

to、vait for thcir commcnts  Thc casc stands dcferrcd for re―
listing on 25 05 2017

case No.:47/25/84-ALC3/2016 Party Namc:SRF LIMITED    Meet No/Date:2/84-
Status:
Approved

l酬糀
難
蹴
喘響 芸戯鯨 擾

凛1:躙闘常躙 1鮒
嗣

〕e of other usual conditions.

糀
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M/s Dhruv Global Ltd.Case No. 24
File No.01/84/171/204/AM-17/DES― VNC Mceting No 2/AM-18 dt.27.04.2017

RA.F.No.05/25/039/0002/AM14

iect i Request for flxatio,of nollllS against Annual AA No.0510361429 datcd 01.08.2013J       l                         ‐            .   .     ..   ,     1

Decision:Committee considered the case as per agenda alongwith othcr rclevant papers and noted that the

dcicicncy leier has been issued to the irm on 13.12.2016 through email to Submit thc justiication for.    ●  ●      1  1,  r   :_1_4:__^`^～ ^__:_^ρ AIヽ ^f
u■ 11■ 1■‖し′ =VLし V■  ■■‐O υVν●● ●ν―――― ‐― ~‐ ― ――――

 ―                 ―

highcr rcquiremcnt ofヽ vastagc in this casc and thc fliH:has also been asked to furnish thc stage、
visc CAD of

cach of exportitem in this casc on 24.04.2017  The reply is not received froln the flrnl so far. NC decided

The casc stands deferred for re… listin&on 25 05.2017.

M/s. Aditya Birla GrasimCase No.25
File No.01/84/171/00300/AM-17/DES¨VNC Mecting No.2/AM-18

=「
三==,こ
―
==T=~TT

Subject:Rcquest for clariflcation of nomenclature of“ Artiflcial Staplc Fibre of Viscose Rayon&ViSCOse

Staple Fibre"are samc Or not undcr ITC HS-55041000 and SI(DN A-1877 as the issuc has raised by RA,

h other relevant papers and went through the

J.iuir, submitted in this case and observed thatlhe firm has requested on 25.02.2017 for clarification on

nomenclature of .,Artificial Staple Fibre of Viscose Rayon & Viscose Staple Fibre" are same or not under

ITC HS - 55041000 and SION A-l|l-tas the issue has been raised by RA, Vadodara in this case. NC has

stated that the viscose fibre are artificial and may not be cellulose fibres. so NC has decided to ask the firm

to clarify the word .,afiificial" put on in nomenclature in this case. The case stands deferred for re-listing on

25.05.2017

M/s.Dhruv Global Ltd.Casc No.26
File No.01/84/171/00242/AM-17/DES―VNC Mecting No 2/AM-18 dt.27.04.2017

RA.F.No.05/25/039/002/AⅣ l14

SubieCti Fixation ofnorms in respect ofAnnual Advance Authorization No.0510361429 dated 01.08.2013

relevant papers and went through the

details submitted in this case and observed tirat thl firm has requested on 030.05'2016 for fixation of norms

in respect of Annual Advance Authorization No.0510361429 datcd 01.08.2013  NC dccidcd to ask thc flrlll

to furnish the CAD oftllC 2rOduCt in thiS Casc.The case stands defcrred for rc―
listing on 25.05.2017

M/s.Dhruv Globals LtdCasc No.27
Filc No.01/84/171/205/AM17/DES― VNC Meedng No.2/AM― 18 dt.22.04.2017

RA F.No.05/25/039/021/AM15…ヽ … ▼ヽ一 一 ―
´― ――             。ヾ.05110393516 datcd ll.03.2015

SubieCt i Fixation ofnorlns in rcslcCt 01 Annual AdVanCc AulnOrlzatloH lNυ
.Uυ lυ′ンフフlυ  uatν u■ l.vフ .ん V`´
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96.

Decision: Committee considered the case as per agenda alongwith other relevant

firm's reply dated 19.12.2016 has been referred to TC, Noida for their comments.

their comments. The case stands deferred for re-listing on25.05.2011.

papers and noted that the

NC decided to wait for

Case No. 28 M/s Radnik Expol‐ ts

NC Mecting No.2/AM-18 dt.27.04.2017 Filc No.01/84/171/00004/AM-18/DES―V
RA.F.No.05/27/039/026/AM14 E)t.24.12.2013 Annual AA No.0510374417 dated 24.12.2013.

Subject : Fixation of norms for the export product Ladies Top manufactured out of 100% Polyester woven

dyed fabric, width 57", GSM 82+l-10yo (Style :BYN Glow) 2. Ladies Top manufactured out of 100%

Polyester woven dyed fabric, width 57", GSM 82+l-10%(Style :FTC Violeta) in respect of Annual
Advance Authorization No. 05 1031 4417 dated 24.12.2013.
Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details subrnitted in this case and observed thatthe firm has requested on 31.03.2017 for fixation of norms in

respect of Annual Advance Authorization No. 0510314417 dated 24.12.2013. Accordingly, as per

CAD/CAM and other details provided in this case, the Committee approved the input output norms as

applied for. GSM should match in import and export.
RA concern may take necessary action subiect to compliance of other usual conditions.

97

Casc No.29 M/s. Radnik Exports
NC Meeting No.2/AM-18 dt.27.04.2017 Filc No.01/84/171/00009/AM-18/DES―V
RA.FoNo.05/27/039/00031/AM16
Dt.04.02.2016

Annual AA No.0510397557 datcd 10.02.2016

SubieCt i Fixation of nollns fOr the export product Giris Skirt mfd out of 1000/O cotton vclvct wovcn dyed

ねbric width 142cm, GSM 225+/-10%(StylC:Kids Lou)in respect of Annual Advancc Authorization No.

0510374417 datcd 24.12.2013

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested on 31.03.2017 for fixation of norms in

respect of Annual Advance Authorization No. 0510397557 dated 10.02.2016. Committe decided to ask the

firm to work out CAD and attend the personal hearing for explanation of their case on25.05.2017. The case

stands deferred for re-listing on 25.05.2011

98

Case No.30 M/s. Radnik Exports

NC Mceting No.2/AM-18 dt.27.04.2017 File No.01/84/171/00005/AM-18/DES―V
RA.F.No 05/27/039/00025/AM14
Dt.20.12.2013

Annual AA No.05102374402 dated 24 12.2013

Subject : Fixation of norms for the export product Other Outer Garment Ladies Top, mfd out of 100%

polyester woven dyed fabric width 57", GSM 90+/-10% (Style:Trip Top) in respect of Annual Advance

Authorization No. 05 10237 4402 dated 24.12.2013 .

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested on 16.03.2017 for fixation of norms in
respect of Annual Advance Authorization No. 05102374402 dated 24.12.2013. Committee decided to ask

ゾ
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givenpersonalhearingtoexplanationoftheircase
25.05.2017. The case stands deferred tbr re-listing on25.05-2017

99.

Case No. 3l M/s. Radnik Expotts

NC Mccting No 2/AM-18 dt.27.04.2017 File No.01/84/171/00001/AM-18/DES―V
RA.F.No.05/27/039/00026/AM14
Dt.24.12.2013

Annual AA No.05102374417 dated 24.12.2013

SubieCt:Fixation of nollllS fOr thc export product Ladics Top, mfd out of 100%polyester woven dyed

ねbric width 57cm,GSM 90+/-10%(StylC:Sheet Blousc)in respcct ofAnnual Advancc Authorization No.

05102374417 datcd 24.12.2013.

caSeaSperagendaalongwithotherrelevantpaperSandwentthroughthe
details submitted in this case and observed that the firm has requested on 31.03.2017 for fixation of norms in

respect of Annual Advance Authorization No.05102374417 dated 24.12.2013. Committee decided to ask

the firm to attend the personal hearing for explanation of their case on 25.05.2017. The case stands deferred

for re-listins on 25.05.2011

100.

101.

Case No. 32 M/s Radnik Exports

NC Mccting No 2/AM-18 dt.27.04.2017 Filc No.01/84/171/00001/AM-18/DES―V
RA.F.No.05/27/039/00026/AM14
Dt.24.12.2013

Annual AA No.05102374417 dated 24 12.2013

Subject : Fixation of nonns for the export product Other Outer Garments Ladies Top , mfd out of 100%

Viscose woven dyed fabric width 50", GSM 130+/-10% (Style :P. Randan), Other Outer Garments Ladies

Top, mfd out of 100% Viscose woven printed fabric width 50", GSM 130+l-10% (Style :P. Randan), in

respect of Annual Advance Authorization No. 05102374411 dated24.12.2013.

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested on 31.03.2017 for fixation of norms in

respect of Annual Advance Authorization No.05102374411 dated24.12.2013. Committee observed that

CAD not enclosed alongwith the application and decided to ask the firm to provide CAD and attend the

personal hearing for explanation of their case. 
-fhe 

case stands deferred for re-listing on 25.05.2017

Case No. 33 M/s.Radnik Exports

NC Mccting No 2/AM-18 dt.27.04.2017 Filc No.01/84/171/00001/AM-18/DES―V

RA.F,No.05/27/039/00026/AM14
Dt.24.12.2013

Annual AA No 05102374417 dated 24.122013

@rtheexportproductotherouterGarmentsLadiesTop,mfdoutof100%
Viscose woven dyed fabric, width 49", GSM 130+/-10% (Style:P. Randan), Other Outer Garments Ladies

Top, mfd out of 100% Viscose woven dyed fabric, width 49", GSM 130+/-10% (Style :P. Rivorie), in

respect of Annual Advance Authorization No. 05102374417 dated24.12.2013.

D""i.i"rrr C"*r"itt"e co*laerea tn. case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested "" 3I.03.20 l7 f". fi

ジ
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respect of

CAD not

rcd 24'12'2013' Committee observed that

enclosed alongwith the application and decided to ask the firm to provide CAD and attend the

ing for explanation oftheir casc.Thc case stands defcrrcd for rc― lis」 ng on 25.05.2017

102

M/s. Maya Exports CorPorationCasc No 34
File No.01/84/171/00086/AM― 18/DES―VNC Mecdng No.2/AM-18 dt.27.04.2Q旦

o.05102374417 dated 24 12.2013RA FNo.05/27/039/00026/AM14
Dt.24.122013

Subject : Request

NC meetings.

inrespectof29AAswhichwasdecidedindifferent

relevant papers and went through the

details submitted in this case and observed that fiim's representative not attended the hearing on22.12.2016.

thc reprcsentativc lllay again bc askcd to attcnd thc pcrsonal hearing for cxplanation of thcir casc Thc casc

stands deferred for re-listing on 25.05 2017

103.

M/s.Aditya Birla GrasimCasc No.35
File No.01/84/171/00300/AM― 17/DES―VNC Mecing No.2/AM-18 dt.2704.製

authorizationNo.02l0205622dated09.03.20l5.

gwithotherrelevantpaperSandwentthroughthe

details submitted in this case and observed that the firm has requested for allowing of wastage of 26%o and

higher. The case was taken up with Textile Commissioner, Mumbai and as per their comments vide letter no

further revision in wastage no.'n, is justifiable on the ground that the firm will using shorter length of fibre

which will result in higher wastage by 6-1 %-

RA concern may take action subiect to compliance of other usu4l ge1lq$ells'

M/s. Apparel Export Promotion CouncilCase No. 36

NC Meeting No. 2/AM-18 il.21 .04-2017 Filc No O1/84/171/186/AM-17/DES― V

Subject i Proposal for simpliflcation ofimpolt and cxport procedure.

ithotherrelevantpaperSandwentthroughthe

details submitted in this case and observed tirat thi case was put up to DG for approval of Public Notice for

amendment in description of export item "Ladies Blouse by adding "Ladies Top which was decided by NC in

its meeting No.l4lAMl7 dated 13.10.2016 on the request of Apparel Export Promotion Council, Gurgoan'

DG has remarks on note -

The committee observed that the clarification received from the

same has send to TC, Noida for examination and comments'

defer the case for re-listing on 25.05.2017

だ

AEPC vidc thcir ictter datcd

NC decided to wait for their

14.12.2016 and

colninents and

″
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106

107.

Case No. 37 M/s Loyal Tcxtilc MiHs Ltd

NC Mcc」ng No.2/AM-18 dt.27.o4.2017 Filc No 01/84/050/00271/AM-17/DES―V

RA.F.No.35/80/160/00170/AM12

iAduu,."AuthorizationNo.35l0036283dated22,ll.20l1

.u,"u'p",ug",daalongwithotherrelevantpaperSandwentthrough
the details submitted in this case. NC decided to modifl, the norms for the above AA based on the

calculation submitted by the firm as under :

The GSM should match in both in import and export.

RA is advised t take necessary action subject to co.plran"e ofothe. u.ua

０

Ｓ
．
Ｎ

Export Product Export
Quantity

Import Item Quantity allowed

1 made industrialMill

、vork

garments made

100% Cotton
with reflective
insulated with

woven
out of

Fabrics
band
max

100% Polyester
padding quilted with
Tafeta

10,000 Raw Cotton
Reactive Dyes
Poly Vinyl Alcohal
T Max Poly Fill 100% Polyester padding
with one side scrim 60 inch width
100% Polyester Tageta-60 inch width
Reflective Band
13mm AIFA Snaps

No.5 Metal Golden Brass YKK Zips 18"

No.5 Metal Golden Brass YKK ZiPs

1

2

3

4

5

6

7

8

9

14CM
10 No.5 Metal Golden Brass YKK Zips
18CM
ll Fumace O‖  Restricted to 7ツ 6 of FOB

Valuc of Exports

10962 000KG
217.500 KG
870 000 KG

22000 000 Meter

22000.000 Meter

27000 000 Meter

70000 000 Number
10000.000 Number

20000 000 Number

20000 000 Numbcr

36167 667Litre

Case No. 38 M/s.Radnik Exports

NC Mccting No.2/AM-18 dt.27.04.2017 Filc No O1/84/171/00279/AM-17/DES―V

RA.F.No 05/27/039/018/ANl13

Subject:F破 ation of nolllls fOr the cxport product``Ladies Top madc out of 100%Nylon knitted(net
cmbroidcry fabric 、vidth… 140 cms , GSM 95+/-100/O  in rcspect of Annual  Advance Authorization No.

0510351464 dated 12.04.2013.

thecaseaSperagendaalongwithotherrelevantpaperSandwentthroughthe
details submitted in this case and observed that the firm has requested on 0l l02l20l 7 for fixation of norms in

respect of Annual Advance Authorization No. 0510351464 dated 12.04.2013. Committee observed that

aeCidea to ask the firm to attend the personal hearing for explanation oftheir case. The case stands deferred

for re-listing on 25.05.2017 .

Case No. 39
NC Mccti Filc No.01/84/162/00184/AM-17/DES―V

■

No 2/AM-18 dt 27 04 2017
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T蔦罵橋百Tπ面悪蒟雨蒟戻石雨再lc:FT Blingeling)made Out Of 100%Subject:Fixation of norms for the cxport product``Ladies Trouser(StyIC:FT Bli

Polyester NVoVCn dycd fabric,、vidth 57'',GSM 210+/… 10°/o in respcct of Annual Advancc Authorization No.

0510374417 dated 24.12.2013. ~   ,apers and、
vcnt through thc

Decision:Colninittee considered thc case as per agenda along、
vith other relcvantl

details subFnitted in this case and observcd that thc fllHl has requcStCd on 09/03/201 7 for flxation of norlns in

respect of Annual Advance Authorization No.0510374417 dated24'12'2013' Accordingly' NC decided to

ratify the norms in respect of the Advance Authorisation issued in this case as per CAD/CAM'

GSM should match in import and export.

RA concern maY take liance of other usual conditions.

108.

Clothing Pvt.Ltd

FllcNo¨ 01″/84/050/042/AM-15/DES― VNC Mceting No.2/AM-18 dt.27.04.2017

RA F.No 07/24/040/00481/AM14■ヽ■■ ■・■` V V′ ― ¨― ツ ー ー
ーー ー

cn。清 ∩f△ Avanre Al計 ho面 7ation No 0710103348 datcd 02.04.2014
SubieCt i Fixation of norms in respect OfAdvancc Authorizationさ

her relevant papers and went through

the details submitted in this case and observed th"at the firm has requested on 06. 12.2016 alongwith the

desired information for fixation of norms in respect of Advance Authorization No. 0710103348 dated

02.04.2014 as their case was rejected by NC in its meeting No. 33184 dated 11'12'2014 due to non

submission of information as desired by DC(MSME) on 15.10.2014' The case stands deferred for re-

listing on 25.05.2017.

109

M/s RadnikCase No. 4l
1/0000NC Mceting No.2/AM-18 dt.27042017

RA.F.No.05/27/039/00025/AM 14dt
20.12.2013

SubieCt i F破 ation of nolllls fOr thc expo■ product“ Othcr Outcr Garments Ladcd Top,Mfd out of 100°
/0

Polyester woven dycd fabric width 57"(Cutable_56'')GSM 105+/-10% (StylC:Hakcr Top)in reSpcCt of
Annual Advance Authorization No.0510374402 dated 14.12.2013.

ii* er relevant papers and went through the

details submitted in this case and observed that the firm has requested on 01.02.2017 for fixation of norms in

respect of Annual Advance Authorization No.0510374402 datcd 14.12.2013. Accordingly,NC dccided to

rad取 the norms in respect ofthe above Advancc Authorisation as applicd for.

GSM should match in import and export.
iance ofother usual conditions.RA concem may take necessary 49!98yE99119

110.

Case No. 42 M/s Radnik ExDOrtS

Nρ Meefino No_2/AM_18 dt 27 04 2017 Filc No.01/84/171/00008/AN2-16/1り Lb― V

再覇面雨萩百所而39/00025/AM14 dt20.12.2013
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Subject:Fixa●on of norms for the expo“ product“ Other Outer Gallllents Ladies Top,Mfd out of 100%

Polyestcr woven dycd fabric width 57''(Cuttable-56'')GSM 105+/-10%in respect of Annual Advancc

Authorization No 0510374402 dated 14 12.2011
ngwithotherrelevantpapersandwentthroughthe

details submitted in this case and observed that thi firm has requested on 01.02.2017 for fixation of norms in

respectof Annual AdvanceAuthorizationNo.05lo374402 dated 14.12.2013. Accordingly,NCdecidedto

ratify the norms in respect of the above Advance Authorisation as applied for.

GSM should match in import and export.

RA concern may take action subi t to compliance of other usual conditions.

111.

Casc No.43 M/s.Radnik Expo■ s

NC Mccting No.2/AM-18 dt.27.04.2017 File No 01/84/171/00007/AM-18/DES―V

RA F.No.05/27/039/00025/AM 14 dt20.12.2013

SubieCt:F破 ation of norms for the export product“ Other Outer Gallllents Ladies Top,Mfd out of 100%

Polymide knitted(nct)dyCd lacc fabric width 56''GSM 52+/- 10%in rcspect of Annual Advancc
Authorization No.0510374402 datcd 14.12.2013.

daalongwithotherrelevantpaperSandwentthroughthe
details submitted in this case and observed thatthe firm has requested on 01.02.2017 for fixation of norms in

respect of Annual Advance Authorization No.0510374402 dated 14.12.2013. Accordingly, NC decided to

ratify the norms in respect of the above Advance Authorisation as applied for.

GSM should match in import and export.

RA concern may take necessary action subject to compliance of other usual conditions.

Case No.44(112) M/s.Orient Cra■ Ltd.

NC PIeeting No。 2/AⅣl-18 dt.27.04。2017 Filc No.01/84/162/00007/AM18/DES― V

Srni""t , e*"tt", of norms for export product Ladies Blouse (Full Sleeve) Made of 100% Polyester

Woven dyed Fabric, GSM 122 (+l- l0%) Style No.447028 144176P against Special Advance

Authorisation Scheme as per provision of para 4.04 (a) ( I ) of FTP-201 5-2020.

theirletterdated07.04.20l7haverequestedforfixationofnorms
for above said export product under Special Advance Authorisation. Committee considered the case as per

agenda along with other relevant papers and went through the details submitted in this case. As per

CAD/CAM and other details provided in this case, the Committee approved the input output norms as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms agaln.

GSM should match in and e

Case No。 45(113) M/s.Orient Cra■ Ltd.

NC DIIeeting No.2/AⅣl-18 dt.27.04.2017 File No.01/84/162/00008/AM18/DES― V

Subject i Fixation of norms for export product Ladies Blouse made out of 100%Polyester Woven dyed

Fabric,GSM 90(十 /_100/0)Style No.446945/446948P against Special Advance Authorisation Scheme as
per provision of para 4.04(a)(1)Of FTP-2015-2020.

n..i.ion. tut/i. Orient Craft Ltd. vide their letter dated 07.04.2017 have requested for fixation of norms

for above said expod product under Special Advance Authorisation. Committee considered the case as per

asenda along. with other relevant s and went the details submitted in this case. As

井
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CAD/CAM and other details provided in this case, the Committee approved the input output norms as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again.
GSM should match in import and ex

Case No. 46 (ll4) M/s. Richa Global Exports (P) Ltd.

NC Pleeting No。 2/APl-18 dt.27.04。 2017 Filc No 01/84/171/00011/AM18/DES― V

S"U;".t 
' 

Fixation of norms for export product (1) Ladies Dress of 75oh acrylic23%oRayon2Yo other

Fiber yarn Dyed Knitted Fabric GSM 300(+-10%) Style No. 446959,2. Ladies Top 86% Polyester l4olo

Linen Dyed Knitted Fabric GSM300 (+l-10%) Style No. 445252 against Special Advance Authorisation

Scheme as per provision of para 4.04 (a) (1) of FTP-20|52020.
O""iiior, M/s. Richa Global Exports Pvt. Ltd. vide their letter dated 24.04.2017, have requested for

fixation of norms for above said export product under Special Advance Authorisation. Committee

considered the case as per agenda alongwith other relevant papers and went through the details submitted

in this case. As per CAD/CAM and other details provided in this case, the Committee approved the input

output norms as applied for. The copy of the application is forwarded to the concerned RA for further

necessary action and compliance of other usual conditions. There is no need to send the case to DGFT

(HQ) for fixation the norms again.

GSM should match in import and export.

Case No。 47(11 M/s. Richa Global Exports (P) Ltd.

NC Meetins No. 2/AM-18 dt.27.04.2017 Filc No.01/84/171/00012/AM18/DES― V

Subject: Fixation of norms for export product (l) Ladies Top 100% Polyester Printed Woven Fabric

GSMl25 (+l-10%) and 100% Polyester Dyed Woven Fabric GSM 125(+l-10%) alongwith Indian Fabric,

Style No. 438659,438661,442082. 438662,438663,4420812. Ladies Top 100% Polyester Dyed Woven

Fabric GSM 125(+l-10%) alongwith Indian Fabric, Style No.438630, 442078 against Special Advance

Authorisation Scheme as per provision of para 4.04 (a) (1) of FTP-2015-2020.

Decision, M/s. Richa Global Exports Pvt. Ltd. vide their letter dated 24.04.2017,have requested for

fixation of norms for above said export product under Special Advance Authorisation. Committee

considered the case as per agenda alongwith other relevant papers and went through the details submitted

in this case. As per CAD/CAM and other details provided in this case, the Committee approved the input

output norms as applied for. The copy of the application is forwarded to the concerned RA for further

necessary action and compliance of other usual conditions. There is no need to send the case to DGFT

(HQ) for fixation the norms again.
GSM should match in import and export.

Case No。 48。 (116) M/s.Shahi Exports Pvt.Ltd.

NC PIleeting No。 2/AⅣl‐ 18 dt。 27.04.2017 Filc No 01/84/162/00020/AM18/DES― V

Subjeca : Fixation of norms for export product Ladies Skirt 100% Polyester Woven Dyed Fabric GSM

180 (Tolerance * or - l0%) Style No.473l X against Special Advance Authorisation Scheme as per

provision of para 4.04 (a) (1) of FTP-2015-2020.

ffiportsPvt.Ltd'videtheirletterdated24-04-2017haverequestedforfixationof
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda alongwith other relevant papers and went through the details submified in this case.
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ftr" .ur" need further examination from the CAD/CAM and other details provided in this case. NC

decided to work out the wastage and case stands deferred for re-listing otr21!1411,.

Case No.49 ( 117) M/s.Shahi Expons Pvt.Ltd.

NC Meetins No. 2/AM-18 dt. 27.04.2017 File No.01/84/162/00020/AM18/DES― V

SuUject : Fixation of norms for export product "Gents Shirt Full Sleeve with Hood Made Of 100% Cotton

Yarn Dyed Woven Fabric GSM 145 (Tolerance + 0r - l0%), Style No. D3767068 against Special

Advance Authorisation Scheme as per provision of para 4.04 (a) (l) of pl!-201520n.
Oe"iiion: M/s. Shahi Exports Pvt. Ltd. vide their letter dated 24.04-2017 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda along with other relevant papers and went through the details submitted in this case.

As per CAD/CAM and other details provided in this case, the Committee approved the input output norrns

as applied for.'fhe copy of the application is forwarded to the concerned RA for fufther necessary action

and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again.
GSM should match in irnport and expoft.

Case No. 50 (l 18) M/s. Shahi Exports Pvt. Ltd.

NC plleeting No。 2/AⅣl-18 dt.27.04.2017 Filc No.01/84/162/00020/AM18/DES― V

Subject : Fixation of norms for export product Ladies Jacket (Style No.42-5026) made of 100% Polyester

Woven Dyed Velvet Fabric GSM 220 (Tolerance + or - l0%) against Special Advance Authorisation

Scheme as per provision of para 4.04 (a\ (l) of FTP-2015-2020.

Decirion: M/s. Shahi Exports Pvt. Ltd. vide their letter dated 24-04-2017 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda alongwith other relevant papers and went through the details submitted in this case. As

per CAD/CAM and other details provided in this case, the Committee approved the input output norms as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again.
GSM should match in imporl and export.

M/s. Richa Global ExportsCase No.51(119
Filc No.01/84/171/00028/AM18/DES― VNC Meetins No. 2/AM-18 dt.27.04.2017

Subject : Fixation of nonns for export product l. Ladies Blouse of 100% Rayon Yarn Dyed Woven

Fabric GSM 128 (+l-l}o ), Style NO.446990 I 441110,2. Ladies Dress of 100% Rayon Yarn Dyed

Woven Fabric GSM 128 (+l-10%) Style No.447002and 3. Ladies Top 100% Polyester Yarn Dyed

Woven Fabric GSM l15 (+/-10%) alongwith Lining Style No.73925681 7422568 against Special

Advance Authorisation Scheme as ision of para 4.04 (a) ( I ) of FTP-201 5-2020.

O"cisionr tr4ls. ni"ta CtoUut piports Pvt. Ltd. vide their letter dated 25.04.2017,have requested for

fixation of norms for above said export product under Special Advance Authorisation. Committee

considered the case as per agenda alongwith other relevant papers and went through the details submitted

in this case. As per CAD/CAM and other details provided in this case, the Committee approved the input

output norms as applied for. The copy of the application is forwarded to the concerned RA for further

necessary action and compliance of other usual conditions. There is no need to send the case to DGFT

(HQ) for fixation the nortns again.

GSM should match in irnport and
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